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Oral Judgment:=-
JPer Shri Justice U.C.Srivastava, Vice-Chairman)Dt.15.11.91.

The applicant who was serving as a labourer in
Central Ammunition Depot, Pulgaon was susperded from service
on 30.8.1980 and reinstated in March, 1981, He was served
with a charge sheet in September, 1980. The applicant
submitted his reply to the said charge sheet and the
departmental inquiry proceeded. The Enguiry Officer
submitted his report to the Disciplinary Authority holding
that the charges framed against him were proved and
proposed certain punishment,
2, The applicant has challenged the enquiry
proceedings on a variety of grounds including on the
ground that the Inquiry Officer's report was not given to

‘him which would have given an opporfunity to raise an

effective representation against the enquiry proceedings

and the punishment given to him which plea was raised‘before
the revisional authority. RuExxkkexappiizankxakzm
rxzkiexgddxikrxsaxcatiedxxdnixgipnxmxdexxyxiinx The
requirement of giving the Inquiry Officer's report to

enable him to make an effective representation against the
proceedings and the punishment is a requirement of principles
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of natural justice. Wherever an enquiry is held and the
Inquiry Officer proposes a punishment and the disciplinary
authority punishes the employee &he non-giving of the
enquiry report vitiates the proceedings and the punishment
order as has been held by the Hon'ble Supreme Court in the
case of Union of India v, Mohd. Ramzan Khan, AIR 1991
s5C 471,

that
3. In view of the fact/the applicant was not given
reasonable opportunity to defend himself the principle
of natural Jjustice is violated,the punishment order
cannot be sustained. Accordingly this application ié
allowed and the xxmixai punishment order dt. 8.3.1984
is quashed. The applicant will be deemed to be

continued in service and entitled to all benefits.

- However, it is made clear that it will not preclude the

respondents from going ahead with the disciplinary
proceedings beyond the stage of giving the Inquiry
Officer's report to the applicant giving him reasonable
time to file objections against the same. There will

be no order as to costs,

(M.Y .PRIOLKAR) | (U.C.SRIVASTAVA)
MEMBER(A) | VICE-CHAIRMAN,



